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112 H.P. ACTS, NOTIFICATIONS AND RULES (H. P. CODE VOL. II)

THE HIMACHAL PRADESH CONTINGENCY FUND ACT, 1971
' (Act No. 9 or 1971)
ARRANGEMENT OF SECTIONS

SECTIONS :

1. Short title and commencement.

Interpretation.

Establishment of Himachal Pradesh Contingency Fund.
Constitution of the Fund.

Purpose for which Fund may be utilized.

Power to make rules.

Repeal of the Punjab Contingency Fund Act, 1950 and the )
Himachal Pradesh Contingency Fund (Determination of Amount)
Act, 1964.
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(Received the assent of the Governor on the 3rd May, 1971, and was
published in R.H.P, Extra., dated the 27th May, 1971, p. 421—424).

Amended, repealed or otherwise ajffected by,

(1) H. P.Ord. No. 6 of 1987, replaced by Act No. 19 of 19872
assented to by the Governor on 16-9-1987, published in R. H. P. Extra
dated 18-9-1987 p. 178!

An Act to provide for the establishment and maintenance of a contingency
Fund in the State of Himachal Pradesh.

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Twenty-second Year of the Republic of India as follows :—

1. Short title and comumencement.—(1) This Act may be called the
Himachal Pradesh Contingency Fund Act, 1971.

. " (2 TItextends to the whole of the State of Himachal Pradesh.
(3) It shall come into force at once.

2. Interpretation.—In this Act, “‘the Fund” means the Himachal
Pradesh Contingency Fund established under section 3.

3. Establishment of Himachal Pradssh Contingency Fund.—On the
commencement of this Act, the State Government shall establish in and for
the State of Himachal Pradesh a Fund called the Himachal Pradesh
Contingency Fund in the nature of an Imprest Account.

1. For Statement of Objects and Reasons, see R. H. P. Extra., dated the
19th April, 1971, P. 226 and for its Authoritative Hindi Text see R.H.P.,
Extra, dated 21-3 1994, p. 365-—368.

2. F011r6§tatement of Objects and Reasons see R. H. P. Extra., dated 10.9-1287
p. 8 :
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4, Constitution of the Fund,—The State Government will, on the
commencement of this Act, appropriate a sum of fifty lakhs of rupees out
of the Consolidated Fund of the State and place it to the credit of the
Fund! [1] ‘

YProvided that on and with effect from 18th day of August, 1987
the aforesaid sum shall be to the tune of one crore rupees].

5. Purpose for which Fund may be utilized.—The Fund shall be placed
at the disposal of the Governor of Himachal Pradesh, who shall not expend
it except for the purposes of making advances from time to time for meeting
unforseen expenditure of the State pending authorisation of such expenditure
by the Legislature of the State under appropriations made by law; and imme-
diately after the coming into operation of such law, an amount equal to the
amount or amounts advanced by the Governor for the purposes aforesaid
shall be deemed to have been placed to the credit of the Fund and the amount
so transferred or deemed to have been transferred shall for all purposes
form part of the Fund.

6. Power to make rules.—The State Government may by notification
make rules? to carry out all or any of the puropses of the Act.

7. Repeal of the Punjab Contingency Fund Act, 1950 and the Himachal
Pradesh Contingency Fund (Datermination of Amount) Act, 1964.—The
Punjab Contingency Fund Act, 1950 (13 of 1950) as applicable to the terri-
tories added to Himachal Pradesh under section 5 of the Punjab
Re-organisation Act, 1966 (31 of 1966) and the Himachal Pradesh Contin-
gency Fund (Determination of Amount) Act, 1964 (1 of 1964) are hereby
-repealed.

1. subs. for ¢.”” and proviso added vide H.p. Act No. 19 of 1987.
2. Rules framed vide Not. No. 13-3/71-Fin.-C, dated the 26th May, 1971 (Appended)




THE HIMACHAL PRADESH CONTINGENCY FUND
(AMENDMENT) ACT, 1998

ARRANGEMENT OF SECTIONS

Seclions:
1. Shor title.
2. Substitution of section 4.

THE HIMACHAL PRADESH CONTINGENCY FUND
(AMENDMENT) ACT, 1998

(Act No. 2 of 1999)!

(Received the asseat of the Governor on 16th Jamvary, 1999 and was
published in Hindi and English in R H.P. Extra,, dated, 18.1.1999, p. 237-238).

An Act further to amend the Himachal Pradesh Contingency Fund Act,
1971 (Act No. 9 of 1971).

BE it cnacted be the Legislative Assembly of Himachal Pradesh in the
Forty-ninth Year of the Republic of India , as follows:-

I. Short ftitle- This Act may be called the Himachal Pradesh
Contingency Fund (Amendment) Act, 1998,

2. Substitution of section 4.- For section 4 of the Himachal Pradesh
Contingency Fund Act, 1971, (9 of 1971), the following shall be substituled,
namely:-

"4, Constitution of the Fund.- The State Govermment shall
appropriate sum of rupees five crores out of the Consolidated Fund of the
State and place it Lo the credit of the Fund.”

NOTIFICATIONS
Under
THE HIMACHAL PRADESH CO-OPERATIVE SOCIETIES ACT, 1968
APPOINTMENTS AND DELEGATIONS
CO-OPERATION DEPARTMENT
NOTIFICATION

Shimla -2, the 29th May , 1999,

Na. Co-op. (2)-1/88-Sectt.-111.- In exercisc of the powers conferred
under scction 3 (1) of the Himachal Pradesh Co-operative Societies Act, 1968

1. TPassed in Hindi by the Himachal Pradesh Vidhan Sebha. For Statement of Objects
and Reasens see R H.P.Extra., dited 9.12.1998, p. 4189 & 3194,
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(Act No. 3 of 1969), the Governor, Himachal Pradesh is plcased to appoint
Deputy Registrar (Bank), Himachal Pradesh at Shimla to assist. Registrar,
Cooperative Societics in implementation of the provisions of the said Act to be
called as Assistant Registrar, Co-operative Societics, Himachal Pradesh and is
further pleased to confer on the said officer under section 3(2) of this Act, all the
powers of the Registrar, Co-operative Socicties, oxercised by him under sections
33,61, 62,64,65,67,71,72,73, 74, 86, 87, 89 and 90- of the said Act, within
his junisdiction, with effect from 4.3.1999, the date on which be took over the
charge of Deputy Registrar {Bank). The said officer shall exercise these powers
subject to the general guidance, superintendence and control of the Registrar
Cooperative Societies as provided under section 3(3) of the said Act.

EXEMPTION FROM THE PROVISIONS OF THE ACT
CO-OPERATION DEPARTMENT
NOTIFICATION

Shimla-2, the 2nd Januvary, 1098

Ne. Co-op.E(11)-21/74.- In exercise of the power vested in him under
section 100 of the Himachal Pradesh Co-opcrative Sacieties Act, 1968 (Act No.
3 of 1969), the Governor, Himachal Pradesh is pleascd to grant exemption {rom
the operation of the provisions of the third proviso below rule 132-A of the
Himachal Pradesh Co-pperative Socicties Rules, 1971,

Now in superscssion of this Department natification of even number,
dated 24-5-1%97, the Governor, Himachal Pradesh is further pleased to order that
the appeals/review/revision petitions fited betore the Government under sections
93 and 94 of the 1bid Act, as the case may be, shall be heard and finally disposed
of by the Under Secrctary (Co-0p.) to the Government of Himachal Pradesh in
case the impugned order has been passed by an Authority subordinate or junior
1o the Repistrar, Co-operative Societies, Himachal Pradesh and Additional
Registrar, Co-operative Sacieties, Dharamshala, but exercises the powers of the
Registrar, Co-operative Societies, Himachal Pradesh under the provisions of
Himachal Pradesh Co-operative Sacicties Act.

{R.H.P. dated 20.3.1999, p. 339)
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